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for delay in laying the Noti­
fications mentioned at (i) to
(xiv) of item (2) above. 
[PI/ced in Library. See No. 
LT 270/71J.

SHRI JYOTIRMOY TJOSU (Diamond 
Harbour) : He should explain the icasons
for the delay.

MR. SPEAKER : I think in future
Ministers should he piepared foi such 
questions. Pieviously, this was one of the 
few items which was unassailable.

SHRI RAM NIWAS M1RDHA : I am
laying on the Table a statement showing 
the causes for the delay for most of the 
items which the hon. Member has men­
tioned. As regards item No (1), the 
Annual Report of the Central Vigilance 
Commission, it is (rue that the Report was 
letcived by us some time hick but m.kc in 
the repoit ther* was mention to 'fine
iccommcndation oi the Central Vigilante 
Commission to which the government did 
not agree, we prepared a memoiastdum 
giving the reasons for our not agreeing wuh 
the CVC. That is also now being placed 
befoie the House along with the Report.

N o t i f i c a t i o n s  U n o f r  I n h i i - S i v i l  
C o r p o r a t i o n  A c i  a n d  M v n iiu jr  

L a n d  R L v c N u r  a n d  I  a n d  
R l i o k m s  F ir s t  A m d i .

R u n s

THE MINISTER OF ST ATI' IN THT 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT) : I beg to lay on the Table :

(I) A copy each of the following 
Notifications (Hindi »md Lnghsh 
Veisions) under sub-section (5) 
of section 4 of the Inter-State 
Corporation Act, 1957 : -

(i) The Punjab State Pharmacy 
Council (Reconstitution and 
Reorganisation) Order, 1971 
published in Notification No.
S. O .  1739 in Ga/ette of 
India dated the 21st Apiil, 
1971.

(ii) The Punjab State Dental 
Council (Reconstitution and

Re-organisation) Order 1971, 
published in Notification No.
S.O. 1740 in Ga/ette of 
India dated the 21st April, 
1971.

(ni) The Punjab Nurses Regis*
11 at ion Council (Reconstitu­
tion and Re-organisation) 
Older, 1971, published in 
Notification No. S.O. 1741 
in Ga/elte of India dated 
the .M>t April. 197i. fPlaced 
in 1 ihraty. See No. LT— 
2711/11

(2) A copy of the Manipur Land 
Rt venue and land  Reforms (Allot­
ment of Land) First Amendment 
Rules, 1971, published in Noti­
fication No. 7/1/71-R in Manipur 
Ga/ette da<ed the 31st March,
1971, under section 169 of the 
Manipur land  Revenue and 
I and Reforms Act, l%0. | Placid 
in I 'brary. See No. LT—272/71 J.

ClN FMATOGRAPH (CEN SORSHIP) 
A m d i . R u l e s

THE MINISTER OF STATE IN THE 
MINISTRY O f INFORMATION AND 
BROADCASTING (S1IRIMATI NANDIN1 
SATPATHY) : 1 beg to lay on the Table 
a copy of Cinematograph (Censorship) 
Amendment Rules, 1971 (Hindi and English 
versions) published in Notification No. 
G S. R 47K in Ga/ette of India dated the 
3rd April, 1971 under sub-section (3) of 
section 8 of the Cinematograph Act, 1952.
I Plat, t <7 in Library. See No. IT --  
273 711.

N o i  ITK'ATION U n d f r  I n d i j s i r i e s  
( I ) l VII OPMf NT AND RLGULATION)

A t  i a n d  L x p o r t  o r  C a s t  I r o n  
S o i l  P i p i s  a n d  F i t t i n g s  

( In s p l o t i o n ) R i u r s

THE DEPUTY MINISTER IN THE 
MINIS IRY OF FORI IGN TRADE (SHRI 
A. C. GEORGE) : 1 beg to lay on the
Table

(1) A copy of Notification No, S O. 
1755 (Hindi and English versions)


